
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A.No. 	384 of 1991. 

DATE OF DECISION 26th October 1993 

Shrj 1<.M,Fatel 	 Petitioner 

Shij G.A.Pandjt 	 Advocate for the Petitioner(s) 

Versus 

Union of India and org, 	 Respondent 

Shri N.S,Shevde 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R.C.Bhatt 	; Mexnb 	(J) 

The Hon'ble Mr. M,P,Kolhatkar : Mmb 	(A) 

Whether Reporters of local papers may be allowed to see the Judgernent ? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement ? > 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Shri K.M.Patel, 
Deputy Lontroller of Stores, 
Sabarmati, Western Railway, 
Ahinedabad. 	 . . .Applicarit. 

( Advocate 	Mr.G.AaPandjt ) 

Versus 

Union of India, 
notice to be served thruugh 
thu Gen3ral 'anager, 

es tern Railway, 
Churchgate, Bombay - 20. 

Shri G.S.Baijdani, 
ontro11er of Stores, 

Western Railway, 
Churchgate, 
Bombay. 

Amit Saxaina, 
Deputy ontroller of Stores, 
4esteri Rai1ay., 
Sabarmati 
Ahmedabad. 	 .. .Respondents. 

Advocate : Mr. N.S.Shevde ) 

ORAL JUDGMENT 
O.A.NO. 384 OF 1991. 

Da 	26th 0c1.1993. 

Per : Honble Mr.M.R.1"Zo1hat:r 	'nber (A) 

This is an Oriqina.i App1ict :L under Section 19 

of the Administrative Tribunals Act, 1985. The main relief 

prayed is to set aside the order of reversion passed by the 

respondent no.1, on the applicant as a measure of penalty. 

We note that this matter was not admitted. The Case was 

adjourned from time to time for arqument. at the admission 
both 

stage. Today the learned advocates of/.the parties are present. 

S 	• S 
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The learned advocate for the applicant has stated at the 

Bar and this has been confirmed by the learned advocate for 

the respondents that the applicant has filed an appeal against 

the order of reversion to the competent departmental authority. 

In view of this position we dispose of this case by 

issuing the following directions S 

The appeal stated, to be pcning with the 

competent authority viz., Chief Material 

Manager (E and Geni), western Railway,Churchgate. 

Bombay., may be disposeof by the competent 

authority within two months of the receipt 

of this direction. It is stated by the 

advocate for the applicant that by operation 

of the punishment of reversion and because of 

the pendency of proceedings before this 

Tribunal, he has lost two promotions and 

suffered a lot. We have no doubt that the 

competent authority would keep this su1amiss 4.L n 

in view and pass an order which is just and 

fair to the applicant. 

The competent authority should convey the 

appellate decision to the applicant expeditiously 



Vf 

OK 
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3. In case the applicant has any grievance 

against the appellate order he would be 

at liberty to approach this Tribunal within 

a fortnight of the receipt of that order. 

4. A copy of this order may be furnished to 

P J- 
the applicant on an urgent basist Q%&*J 

j td<J) c 

The application is disposed of accordingly. 

No order as to costs. 

- 

C R.C.Bhatt 	 M.P..Kolhatkar 
Member (J) 
	

Member (A) 
26.10.1993. 	 26.10.1993. 

AlT 



Jto 

21. 2.1994. 

M.A./403/94 iriO.A./384/g1. 
Off.-I-cc Report 	 Order 

Adjourned to 	.03.1994, on which date 
Mr.N.S.Shevde, may inform us as to how the 

matter stands. 

(K.R amamoorthy) 	 (N. BPate1) 
Member (A) 	 Vice Chairman 

ait. 

LEtZ1L 3/94 	1 

-i.heve, 1eUri1ec couni ttes 

rat tr:ee is uow U cue.';tia ut 2xtcflQlrlg 

the tiiiie for passing orQers, as tne 

are alrt..uy 	 i 7/2/1994. 

.. StailUSL 	:f as £iVin  

r1cCr influctuou.s. 

\ 
Vice L.La1rnefl 

(4 , 



- 	 _.A./103/94irL2tL334/91._- 

	

Deto 	 tJfic Rtport 	 Order 

•Mjurned t 	.O3.194, on thich date 
vd hcw the 

rn'ttr 

tt 

 

V I C fl  

MA/103/94 

	

2/I94 	 Mr.Shevoe, learned counsel states 

that there. is now no quetion of extending 

the time for passing orders, as te 

orders are already passed on 7/2/1994. 

M.A. stands disposed of as having been 

rendered in £ xuctu ous. 

ce 

a.a.b, 


